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to raise the matter, but did not feel like
reopening the matter,

Shri Kunte is very senfor member of the
House. He knows the procedure more than
I do, Yesterday what happened was that
Mr. Raghuramaiah wanied 1o move certain
amendments. The House, accepted them
and allowed him to move those amendments.
The rules were not suspended exacily. So
that principle cannot be applied here, The
House docs not want to divide. Mr.
Mandal may object to it; he has already
protested against it. But the House has a
majority for withdrawing the Bitl. So, the
Ayes have it,

SHRI B. P. MANDAL: When you
were putiing it to vote and before you said
a second iime that the Ayes nad it, ] objected
and said that the House should be divided,
That is the procedure. I said it in time,

MR. CHAIRMAN : Let the Lobbies be
cleared. 1 shall now put 1he mo ion to the
vote of the House, The quesiion is1

“That leave le granted to Shri M, N.
Reddy 1o withdraw his Bill,”

The mi. tlon was ad pted.
The Bill was, by leav: asithdrawn.

17,05 hrs,
CONSTITUTION (AMENDMENT) BILL

{Amendment of articles 4, 80, e1c,) by
Shri Shiva Chandra Jha,
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*four represeatatives of each of the
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(2) “The allocation of seats in the
Couneil of Siates to be filled by re-
prosentatives of the States and of the
Union territories shall be In accor-
dance with the provisions in thay
beha!lf coptained in the Founhk
Sehedule.”
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(N frwawm]
“Any law referrcd to in article 2 or
article 3 shall contain such provisions
for the amendment -of -the First
Schedule and the Fourth Schedule., ™
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*Sir, | beg to move that clause 4 of
article 67 be deleted.”
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*I take my ground on the principle of
equality among the coastituen. States.
Whatever may be the variety or the
differences amongst themselves in
regard to area, populaion, resources
or whatever other crilerion yopu select
judging from the imporiance of the
several States, “so far at any rate as
you accept the principle of federal
union you ought to make the States
equal infer se.  On that basis, 1 do
pot quite subscribe to the view pro-
pounded in clause 4 of ihe article
whercby it is lelt to Parliament to
distribute sears among the Siates and
not provided for in the Constitution
itself, 1 have 1abled another amend=
ment which would suggest that the
Siates should be represenied equally
in the Council of Stales, that s, by
the same pumber of deegates that
any other State may have On that
ground also this clause seems 1o be
superfluous and I move that it may
be deleted.”
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fr:

«That for clause 3 of article 67, the
following be sutstituted :

‘All members of the Council of

Stiates skall te clecied and each

constituent State shall elect five

decgates by acult ruffrage.”.”
qtg. qAER gL UST ¥ WI¢ qg
QAT WIYT 9T | TEAN VGA T G
¥ IFET FV -

“Sir, this is in consonance wiih
the gencral principle | am advoca‘ing,
namely, that the Legisla'ure shall te
constituied only by elecied represens
tatives, e'ection being by whaiever
method you may agree 1o,

Secondly. 1hat. in the Council of
States, oll censtiuent pars of the
Urion=c<all thim Stawes, units or
what you like—shall be cqually repre-
sentcd.  Whereos in 1he lower House,
or the Houre of t(he People you may
bave icpresemation in accordence
with numler, in the Uppcr House or
the Ceuncil of Siates the 1epicsenta-
tion is moie of the enrifony of the
Unit, of the specal inieiests of 1he
Unit or rcgion, than of the people
pure and simple.

And these, alto, 1 wou'd suggest
shou!d be elected rather than nomina«
ted, co-opled, or chosen by any other
method, The whole body should be
elected ; and none but elected repre-
sentatives should come there,

Nexi, the representatives, so far
as they are representatives of the
Units, should te equal in number
amongst themselves—that is 1o say,
for each State the same number te
returned—so that it will bring some
sense of a rcal Federation working,
rather than of discrimination or
differentiation a8 be ween the Uniis,
On these grounds, | commend my
proposition to the House,”

&\ o QYo mig ¥ FFEA 1 fF g
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'Shri Lokanath Misra : Sir, 1 beg o
move :

“That in amendment No. 1378 of
the List ¢f amcndments, in the
prorose clause (la) of aricle 67,
for i1ke woids "in accordance with
the provisions in that behalf cone
taincd in schedule 111.B* the words
‘on the basis of equal representa-
tion 1o each of the component
States, the numtber of which repre-
semation shall in no case be more
than three' be substituied®.”
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e T Since the Council of States
Is going 10 represent the Siates, it is
but fair 10 the States units that these
units shou'd be dealt with as units
and every unit is equally represenied.
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Oiherwise, there is no.sense in saying
that 1he Staies shall be represented in
the Czuncil of States.  In fact, in the
United States of America and in other
countries where there are second
chambers, represeniing the interests
of the S:atcs, the representation given
to these uni:s is always the same. We
also know that the clecied members
of our Council of Staies will be retur-
ned by the Lower House of the Saic
Assemblies, and it we say that the
election will be in some orher form,
either in  proporiion 1o their popula-
tion or on some other basis and yet
people with the same qualification,
ithe Council of Sta'es will serve no
real purpose, except a purpose of
unnecessary duplication of the House
of the People. In fact. the House of
the People itsell will be represcniative
of the people of the Siates themselves,
because the Staies will be sending in
their represcntatives to the House of
the People on almost the same basis,
Therefore, if we do not accept this
principle, that of tuking every Staies
as an equal unit, and sending in their
representatives to sifeguard or protect
their special intcrests, there is no
sense or meaning in having a second
chamber to represent the Siates,”

“Though we have Schedule 111-B,
the position, 1 feel. shou'd be made
clearer that the Council of Siaies
will be represeniative of the Siaie
interesis, and thercfore the Siates, as
States, and as au onomous uniis, must
be equally represcnied On  this
ground, I suggest that the aliocation
of seais 1o the represeniatives of the
States in the Council of Staies sl.ould
be on ihe basis of equal reprcsenta-
tion to each of the component Sia es,
the number of which repre<eniation
shall in no case be more than three.
Why [ fix upon the figure three is
this. I feel that il three members
come from every State, that will be
sufficient to safeguard the special
inicresis of tte Siates, and their spe-
cial problems. Afier all, this is 10 be
a sobering Huuse, a reviewing House,
a House sianding for qualiry and the
members will be exzrcising their right
1w be beard oo the meris of what
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they say, for their sobriety and know-

ledg: of special problems ; quanrity,

that is, their numoer, is not of much

mom:nt, and 1 think three is just

su'ficient for the purpose.”
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MR. CHAIRMAN : The hon. Member
may con.inue his speech on  the next occas
sion. Now we have to iake up the half-an- ~
hour discu,sion.

17-30 hrs.
HALF-AN-HOUR DISCUSSION
EXPORT OF IHON ORE TO JAPAN

SHRI SURENDRANATH DWIVEDY ~
(Kendrapara) : While repiying to Question
No. 212 on the 30.h July, 1969, the Mipister -
has misted the Houwe so [ar as the efforts of
the MMTC o export iron ore Irom Daitarl
and Birajindi m'nes are concerned. | am
sorry | have to say this because the Minister
in his long staement has alinost repeated
what seems 10 b: the version of the Japa-
nssc. Also | do not believe that (he Japa-
nese would ever bave stated that so far a3



